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yUnion of India . Jie spondents

For the Applicant  oShiri vVirender iehta,

Counsel
For the Respondents : «e3hrl O.N, Moolri, Gounsel

A with shri H.K, Gangwani,
: Froyxy Counsel for Shri R.L.
Dhawan, Counsel
COHAM:
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1, Jnether Leporters of local papers may be allowed to
see The Jucqmﬂnbﬁ’t;4/; )
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2. To.pe referred Lo the Keporters or notz A
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JUDGHENT (ORAL)

(of the Bench delivered by Hon'ble Shri P.K.
Kartha, Vice Chailrman{J))

Heard the learned counsel for the applicant on P
filed on 25.08.1992 under filing No.7841l. The prayer
contzined in this i is that the applicant be allowed
to withdraw thg 0A 1593/1989 filed by her, The learned
counsel for the applicant states that the respondents

Y

have assured her that she woulc be reinstated in service

wn

with all conseguential reliefs after she withdraws the

oresent application, The learn=zd counsel io
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nzve no oblection Lo the withuraewael T:ough they

denny thatl any such assurance hes ceen glven by them

oo,

to the.applicent, OA 159:/1
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P 2513/1992 filed by the respondents

seeking vacation of the stay is zlso disposed of,

w
)

There ~ill be no orcer as to costs.
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